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Ih pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Bombay Village Panchayats ($econd Amendment) Act,
2012 (Mah.. Act No. XVI of2012), is hereby "published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

H. B. PATEL,
Secretary to Government,

Law and Judiciary Department.

.Born. III
of 1959.

MAHARASHTRA ACT No. XVI OF 2012.

(First published, after having received the assent of the Governor.
in the "Maharashtra Government Gazette", on the 4th August 2012).",

An Act further to amend the Bombay Village :Panclja'yitsAct, 1958.. : . .,',,; i , .. , ..' :,.-

WHEREAS it is expedient further to amend the. Borobay.: ,Villa;ge

Panchqyats i\c~, ,1958, .for the; purposes h,ereip.after; appearinp; ..it' is
hereby €mact~din' the SIxty-third Year of the' R~pd})ncdf In<ha..as
follow~:- .Ii',"

1. (1)This Act Hia.ybe called the 13oiliba:fVill~~e p~~ha.ykt$ (Second Short title
Amen(i'rnJ;!nt)'A.t( 2012. '\)\ ' .' , ~~~rnence..

<1'.,;:'1.;: rnent
(2)JLt shan: G9fIle.into force 011such dat~Hl,S tbe Sta.teGQvetl¥1lent .

may", by-notification in Officiq,l Gazette" :appoint.:
'ii " (~)
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Amen~mel1,t 2. In section 7of the Bombay Villa.gePanchayats Act, 1958 Bon\:IIIof sectIOn7
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' of 1959,
of Bom. III erema ter re erre to as t e pnnclpa ct,-

'of 1959,
0) in sub-section (1),-

(a) for. the words "six meetings" the words "four meetings"
shall be substituted;

(9) in the second proviso, for the ~~rds "three months" the
words !'four months" shall<>oe&t'1bstitut«~d;

(2) in sub-section (fi), afterthewords, brackets and figure "under
sUb-&ection (1)" the following shall be added, namely :- -

"and the proceedings of such meeting shall invariably b~ brought
o,r, caused to be broughtcibefore every regular meeting of the
Gram Babka by the Sarpanch, ahd the Gram Babka shall consider
the recommendatio1J.s. made in the meeting of the women
members, and the panchayat shall ensure the implementation of
such .recommendations:

Provided that, if the, Gram Babka is not agreeable to the
recommendations m,adein the meeting of the women members,
it shall record the reasons therefor.";

(3) after sub-section (5), the following sub-section shall be inserted,
namely :-

"(5A) Every member of the panchayat representing a ward
shall, before every regular meeting of the Gram Babka and
'meeting of the women members .of the Gram Babka, convene a
meeting of all the voters in such ward and such ward/Babka may
di;;cuss issues relating to de.velopment of the ward,' selection of
individual.beneficiaries for individual beneficiary schemes of the
State, or as the case may be, of the Central Government,
development projects and programmes and such other related
issues as the ward' Babka deems fit and which are likely to be

.q placed before theoregularmeetingof the, Gram Babka for
consideration and decision. The proceedings of such meeting shallI

,be.maintained by such member under his signature Jmd a copy
of the same shall invariably be sentto the panchayat which shall
form .part of the records of the 'panchayat.";

(4) to sub-section .(6)",the following prpvjso shiillbe added,
namely :- , . . '. ..

"NovidedthtikGramSabhamay, by resolutionj'~elegate its
authority to the panchayat. to ex:ercisegeneral supenrision over
the Government, semi-Government and panchayatemployees
including regular and timely.attendance.at their work place. The
mode of recording of attendance and supervision shall be such as
the Government may, from time to time, .specify by an order in
the Official Gazette.";
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(5) in sub-section (7), after the words "Gram Sabha~" the words
", or as the case may be, the panchayat" shall be inserted;

. (6) in sub-section (10), after the words "exempted by the .Gram
BabIta" the words ", or as the case may be, the panchayat" shall be
inserted;

(7) in sub-section (11),-

(a) after the words "prepared and maintllined" the words "in a
" separate register" shall be inserted;

(b) the following proviso shall be added, namely :-

"Provided that, it shall be a joint responsibJlity of the Sarpanch
and Secretary. of the' concerned panchayat tp maintain secured
custody and proper safety ofproceedingtegister, attendance register
and other relevant records of the Gram BabIta, and they shall be
primarily held responsible for any tampering, alteration,
manipulation of entries or cbntents qr .loss or mutilation of such
record unless proved otherwiseanq,shaUbe liable to be prosecuted
under relevant provisions oLthe Jndian PenaFCode.". .

j '. -"

9. In section 35 of the principal Act,-
(i) in sub-section' (3),-

(a) for the portion beginning with the words "shall cease to
hold office" and ending with the words "shall be deemed to be
vacant:", the following shall be substituted, namely :- .

"shallforthwith stop e.xercising all the powers and perform all
the functions and duties of the office and thereupon such
powers, functions and duties shall vest in theUpa-Sarpanchin
case the motion is carried out against" the Sarpanch; and in
case the motion is carried out against both the Sarpanch and
Upa-Sarpanch, in such officer, not below the rank of Extension
Officer,as may be authorised by the BlockDevelopment Officer,
till the dispute, if any, referred to under -sub-section (3B) is
decided:

Provided that, if the .dispute so referred is decided in favour. ,
of the Sarpanch or, as the case may be, Upa-Sarpanch, thereby
setting aside such motion, the powers, functions and duties of-
the Sarpanch or Upa-Sarpanch shalLforthwith stand restoped,
and ifthe dispute is decided confirming the motion, the "office
of the Sarpanch or, as the case may be,' Upa.Sarpanch'shall
be deemed to have fallen vacant from the dateoNhe decision

of the dis?':1t~Jpnless the incumbent has resigned eIlrl;~f,.:
ProvidedJurther that, in cases where the offices:ofbothithe

Sarpanchiand..Upa-Sarpanch become vacant simultaneously,
the offlcerauthorised under this sub-section snall,ependingthe
electlonoHhe.Sarpanch, exercise all the powers 'and perform
all the functions and ,duties of the Sarpanch but shall not hav.e
the. right to v?te in any meetings., of the panchayat:";

Amendment
of section
35 of Born.
III of 195!f
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(b) in the first proviso, for the words "Provided that" the,words
"Provided also that" shall be substituted;

, (c) in the second proviso, for the words "Provided further that"
the words "Provided also that" shall be substituted; , .',

, (ii) in sub-section (3B), for the words, figure and letter "within
fifteen days from the date on which it was received by him; and any
such decision shall, subject to an appeal under sub-section (3C), be
final" the' words "within thirty days from the date on which it was
received by him'and his decision shall be fmal" shall be substituted;

(iii) sub-sections (3C), (3D) and'(4) shall be deleted.
, '"

4.' In section 43 of the principal Act, in sub-section (1),-

(a) after the ~ord"disqualificatio~," the words "confirmation of

,no confidence. motion,;' shall be inserted;

, (b), the following proviso shall be added, namely:-, -

"Provided that, the post of the Sarpanch or Upa-Sarpanch,
as the case may be, fallen vacant under this sub-section shall
be filled in within thirty.days from the date .ofsuch vacancy.".

,Inse!iion of 5. After section61 of the prinCipalAct, the followingsection shall,
~ectlOn,61.Abe inserted namel y' '- : ~
In -Born.III ,.

of 1959.

~

Amendment
of section

43 of Born.
III of 1959.

"61A. (1) Notwithstanding anything contained in this Act, taking
into consideration the population,- income and potential of the
panchayat and such other factors as may be prescribed,' the Stat~
Governmenfshall, by notification in the Official Gazette, direct that
apanchayat or a group ofpanchayats may engage experts, technical
suppoz:t;agencies and skilled manpower on contract or on consultancy
basis for, conceiving, preParing" executing, operating, managing,
maintaining and suJ>e.rv1singthe panchayat'Development Plan, Land
])eve]6pment Plan and Environm~ntal' Development Plan for planned
growth of the panchayi1.tas well as the Livelihood and Employment
Development Plan, Physical and Social Infrastructure Development
Plan and other related activities to develop such panchayats or
group of panchayats as growth centres.,' ,

" (~) The experts, technical support agencies and skilled maJlpower
engaged Under sub-section (1) shall be from a panel prepared by the
officerauthqrised by 'the State Government in this behalf, and the

. persons so engaged shall possess such qualifications and experience
and shall be engaged on such terms. and conditions as ',may be
prescribed. , ," '",;-,,' . ,,/h;r3i)r;,

1" .(3tTh'ei Slate1G6ve~m'tHitmay;;dir~t!tlstiti:{~?kBli~y(it~o~ group
offi(iMha'yitft-s~ it~y'allbcats :'\iiu~1{pbrti.6h6f ;fUnds' ftbfui ahY~~heme,

'iP'Itojeot\programme ()1'1WOFkcspol1soJet!;bjrtae1StMe>Gdvemment or
, th~dJfmt~ali,.Goy,el!nment,.<jas)\p.erm'i'ssiple:; ',or\\frim:1\ 'Nillage
..DJ!Y;el9pm~nt Fund, ox;:othe»:owrlSE»1rCeSlo£tha 'panchaffMs">dt, group
;m;p~n.f/J;aY(Lts'whitrh;shMlbeiutilisedfor,;engaging ,such \persons.".

ON BEHALF OF 'b'6\fi;;IiNM~mi'PRh£ri~h;\\;;-fA.T'i;6NgR~":.!NrJ''~jj~t.fdATI6j..r'iptiHi+kB';l~~ >PUBLISHED BY
SHRI PARSHURAM JAGANN~THj(,}psAVJ,\PR\NTEJP A'l\Gq~RNMBNTaEN11RAL)PRSSS;21i~;~BThJt.SUBHASH ROAD,
CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND
PUBLICATION 21,A. NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004, EDITOR: SHRI PARSHURAM JAGANNATH
(;OSAVL, , ' " ,
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